NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI

Company Appeal (AT) (Ins) No. 258 & 259 of 2020
IN THE MATTER OF:

Anand Rai Ex- Director/Promoter of Quickdel ....Appellant
Logistics Pvt. Ltd.
Vs.

Grey Orange India Pvt. Ltd. & Anr. ....Respondents
Present:

For Appellant: Mr. Murari Kumar and Mr. Achint Kumar,

Advocates
For Respondents: Mr. Sanjeev Panda and Mr. Sumit Shukla,
Advocates for R-2.

ORDER

11.02.2020: Learned Counsel for the Appellant seeks to withdraw the
present appeal. Accordingly, he is granted permission to withdraw the

instant appeal and the said appeal is dismissed as withdrawn. No costs.

Before parting with the case, this Tribunal based on request of Learned
Counsel for the Appellant, permits the Appellant to move an application in
terms of the ingredients of Section 12 A of the I&B Code, 2016, coupled with
Regulation 30 A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate persons) Regulation 2016, within one week
from today to seek redressal of the Appellant’s grievances, if the appellant so
desires/ advised. Till then, the ‘Committee of Creditors’ will not be

constituted, if not yet already constituted.

[Justice Venugopal M.]
Member (Judicial)

[V. P. Singh]
Member (Technical)
sa/ha/ rr



